
.ACT No. XXXIX OF 1860. 

-- - - 

(Receiced the assent of the Governor- General on the 18th A z~gust 1 8 6 0.) 

-C\ 

An Act to anzend Act XXXII of 1860 (for imposing Duties ont ~ r f i t s  arising 
from Property, Professions, Tracles, and Ofices). 

WHEREAS it. is expedient to a~nend Act X X X I I  of 1860 (for imnposing 
Duties on Projits arising from Property, Professio~zs, Trades, 

Preamble. 
and Ofices): I t  is enacted as follows :- 

I. The Duties mentioned in Sections I and I11 of the said Act shall be 
$$. 

Duties on Public 0%- collected and paid in respect of every public office or . 

ces, Annuities, &c. employment of profit in the territories of any Foreign 
)Prince or State in alliance with Her Majesty, held by any public servant within 
such territories by virtue of an appointment made by any Government or public 
servant of Her Majesty in India, whether the salary or profits of such office or 
employment are paid out of, or derived from, the revenues of India or not. 

11. The several provisions, rules, an4 exemptions in the said Act relating 
(X 

Provisions of Act to the said Duties in respect of public offices and employ- 
XXXII of 1860 ayplica- ments, and annuities, pensions, and salariees payable by 
ble. 

tlie Government of India, and to the assessment, reduction, 
and payment thereof, shall apply and extend to the said Duties in the first Section 
of this Act mentioned. 
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ACT N ~ " ! x I ~  O!F 1860. 

111. ITTlieiiever the G ~ v e & o + Q ~ ~ $ ~ ~ " * ~ f  India in Coulicil shall under 

Effect of postponement Section C ! C - % $ , ~  j@$fff& Act XXXII  of 1860, post- 
of the ol~eration of Act pone tho peri&& @*'t%$:#&d Act to come into operation 
XXXII of 1SGO. 

Iffmy p + r t L o ? ~ w & ~ ~ ~ & ~ a t i o n  3 .'.. - 9 + *, li *the said Act shall 
not be suspeiided i1i respect of the h@&%&G$ for and in respect of any lancl or 
houses situate in such pa,rt of India, 
the order for postponement, or for 
dends payable out of the pb l i c  re$ 
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ql&sy - y-hA . saqg shall be specially exempted in 
or &-fq ect of any interest, annuities, or di~7i- - -$p L .#. 9 -  8%- ;,. t i -  ~F!&A,; or for or in respect of any office 
;=in"ieqkct of any annuity, salary, or pension or employment of profit, or for 0. 

payable in such part of 1ndia. Bi%%a&e' provisio;ns, ndes, and eseinptioiis 
in the said Act relating to the S"dtP~'&ii+iZndonec~ L sd z ,  in this Section sliall. take 
efiect in respect ther$of, not~thstmaP&$ach .-< *- a.ycy - P o ~ ~ P ~ h i ? s j ~ ~ t ,  to the same extent 
and in the .same mannerS%,#$ip'itick pqg@~nq&nt had taken place. 

T-P r 33 7 -  ' i i * L '  I , ' 

ITT. Section XXXIII of 'the said Act, requiling that every Commiisioner 
and Collector or other Officer enlployeci in making %ny 

Oath of Secrec>y. f " 
assessment under the said' Act, shall before acting in execu- 

tion of the said Act take an oath of secrecy, shall not apply or extend to any 
Ex-officio ~sieskor  constit~~t.ed by Sectiol: XS t ' 1  of the said Act for executiiig 

.- tlie said,Act for the purpose of assessing and cliscliargiiig tlie Duties therelly, 
imposed' in respect of interest on Securities in the Government of India., alld 
the &her Duties in the said Section referred to, or to the Ex-officio Asses- 
sors const,itated by Sect,ions XXVII, SXVIII ,  XXIX,  and X X X  of the 
Act,,. for executing the said Act for the- purpose of assessing tl-4 Dut.ies in respect 
of the salaries, pay, and allowaiices a . 4  peiisioiis in those Se,+ions respect,iveIy 
mentionecl, so as to avoid oi afYect any a,ssessineiit of such Duties made by such 
Ex-officio Assessors before talcing the oat,h of secrecy mentioned in the said 

@ 
Section XXXIII,  or so as to expose any such Ex-officio Assessor to any prose- 
cution or proceedings wllatsoever for malsing any assesslnelit of sucli Duties as 
aforesaid without having t,aken the said oath of secrecy. 

T'. Every assessnieiit heretofore made by any of the said Ex-officio Asses- 

made, declared valid. 

TTI. No 
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VI. 80 action, indictment, information, or other proceeding shall be had 
or taken against any Ex-officio Assessor for or by reason of 

Iildeinnity. his having made any assessliient of any of the Duties in 
Section I V  of t$Act mentioned, without having t a k a  the oath of secrecy pre- 
scribed by Section XXXIII  of the said Act XXXII of 1860, or any oath of 

3 
secrecy. 

VII. The exenlptioil provided in Section CXXVII  of the said Act X X X I I  - 

Military Officers in Civil of ISGO shall not extend to Officers, Noii-Coinmi~sioned 
eln~lorlnellt llot e x e ~ l ~ t .  Officers, or Privates of Her hfajesty's Forces or of Her 
hlajesty's Indian Military Forces who may be in Civil employment other than 
enil'loymcnt in the Police. 

Repeal - of Section VIII. section CXXVIII  of the said Act XXXTI 
CXXVIII. of 1860 is hereby repealed. 

IX. All Commissioned Officers and warrant Officers of Her Majesty's 

Exemption of Naval and Navy or of the Indian Naval Forces, whose naval pay and 
Marine Officers. allowances shall not exceed the full pay and allowances of a 
Lieotenant in Her hfajesty's Indian Naval Forces : 

.. 
All Officers ancl persons in the employment of Government in the Marine 

Department, ~vliose pay and allowances shall not exceed the pay and allowances 
of a Lieutenant in Her Majesty's Indian Naval Forces : 

All petty Officers or Seamen of11er Majesty's Navy or of Her hfajesty's 
India11 Naval Forces, and all Seamen in the employmelit or pay of the Govern- 

" 
ment, shall be exempted from the saicl Duties in respect of any pay or allo~vances 
which they may receive froln Her Majesty, or from the Governnlent, or from 
any pul~lic Revenue. 

Provided always that the s-d exemptions of Officers or persons in' the 
employment of the Government of India in the Marine 

Prol-iso. 
Department, shall extend to all Officers and persons in the 

said employment, who may, by virtue of their employnient, be bound to 
serre, or be liable to be required by the Government to serve on board of a ship 
or vessel at sea, or in any river or port, ~vhetlier such Officers or persons shall be 
actually so serving or not ; but shall not exleiid to m y  OAicer or l~ersoi~ ~ ~ 1 1 0  

in ap 



may not, by virtue o 
if required by t 

Construction. X. This Act shall be read and cqstrued as part of 
Act XXXII of 186.0,+ 
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